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Slari Bem BanIa: May I know it 
t.his particular Char to which the 
lIurvey party came is in dispute, and 
if so, whether this vulnerable point 
in our frontier is being definitely pro-
tected? 

Mr. Speaker: Is there any dispute 
regarding the ownership of this por-
tion between the Governments of India 
and Pakistan? 

Shri Jawaharlal Nehru: I do not 
1hink so. I am not quiif' certain. 
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(a) and (b). A reference to the om-
clal's Report on the Boundary Ques-
tion would show that conclusive dOCU-
mmtary evidenCe was produced to 
t"stablish that the \'illag(' of Mlnsar 
W8; ('onsidf'rf'd to Ix>iong to jhe 
J .. mmu and Kashmir GQv('rnmf'nt ar.':i 
collections of ('('venu(' 'wl're made by 

them p"riodica I b· . 
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Sbri lLaDIa: Under whose occupa-
tion is it now-under the occupation of 
the Jammu and Kashmir Governmel1l 
or of the Chinese? 

Shrl Jawaharlal Nehru: It is unGer 
the occupation of the Chinese authori-
ties. 

Shrl Ranra: Was this question a!sJ 
considered during the talks .... 

Mr. Speaker: Shri Balraj Madhok. 

Shri Balraj Madhok: According to 
the 1842 treaty between Ladakh and 
Tibf>t, the revenue f!'Om this v ill "fo:! 
was used by the Kashmir Governmcnl 
for providing lamps in the monaslc!le!; 
on the banks of Manasarover. May I 
know wh{,ther that revenue is still 
being used for that purpose? 

Shrl Jawaharlal Nehru: Since no 
revenues have been collected the., can 
hardly be used for any purPose: 

Sbrl BalraJ Madhok: Accordin, to 
the 1842 treaty between the Jammu 
and Kashmir State and Tibet, th., 
revenue from this villa,e was lak~n 

by the Kashmir Government tor being 
wed lor that purpose. That was ha~ 
I wanted to state. Thl" han. Pt'1me 
Minister pt'rhaps does not know it. 

Mr. p~aker  Thl' han. Ml'mbe!' ;~ 

.. lviruz; information. .. 
Shrl n ~ J. Malhotra: May 1 kno\\' 
whether the Janunu and Kashm:r 
Gov('mment have been asked to c(;!· 
len more documentary evidence like 
014 reftllue records and 110 on reld-
In. this partkular vUl ... T 

Sbri Jawahal'''l NeMJI: /ill the 
docuinentary evi ~  ihat h,!-s bc~n 
available to us in Jammu and Kashr.Jlr 
and elsewhere has been thoro\1lhly 
examined in t~ last year or 50. The 
Jammu and Kubnur . Governm«:n.t 
have been co-operating with us in thi3 
matter. There is no question of askillg 
them. 
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Shri Vajpayee: In "ie''\'' of the fact 
that Dr. Ram Manohar Lohin has II.ade 
it clear that he has certain spe..;fic 
written documents to support the stand 
that this village belongs to India, may 
I know whether the hon. Pl'lme Min-
ister would consider the ~ll'abi;it  

of l't·questing Dr. Lohia to hand ove'r 
thCM' ocu ent~ to Government? 

Shri Jawaharlal Nehru: Certainly 
we will be very happy to have any 
additional material which he may pus-
sess. Perhaps hon. Members them-
selves would help us to get them from 
him. But if hon. Members will u:£el' 
to the printed book!: on this su. ('~t. 

they wiiJ tina. that the important Jvcu-
ments are given there. It may be that 
he may have th(~ same document;; . 
There is no doubt about :hat partl\'UIHr 
fact that this village was ou.s. Wh." 
the!' it was in the nature of. as some-
times happens. zamindari or oih('r' 
rights, Jegal rights, one d<M!l not Know. 
But a certain revenue, a sum of 
Ra. 250, weat to the Jammu and ~ 
mir ov~t. 




